4175 Resolution re:
Report of Railway

Convention Committee

I will be the last person to get them
modified, even if it means some ex-
penditure to the Railways,

As 1 have said, there is a funda-
mental difference between the private
road transport and the Railways. We
have to function as a nationalised un-
dertaking, functioning as a public uti-
lity service and even as a commercial
undertaking to see that we gset an ex-
ample how an employer treats his em-
ployees who are common partners in a
nationalised undertaking. Therefore 1
feel that there is no necessity for
setting up such a committee.

Shri Braj Raj Singh has said some-
thing about pilferage of coal at certain
'stations. I will not claim that on the
Railways there is no pilferage of coal
at all. A few days back Shri Braj
Raj Singh mentioned this to me and
I welcome the fact that he offered some
suggestions by which this pilferage of
eoal could be detected and those who
are engaging in it could be punished.
1 am going to take certain action on
that. I shall be grateful to hon. Mem-
bers if they will bring any such inci-
dents to my notice. As I have said,
I do not deny that there is a certain
amount of pilferage of coal on the
Railways. Coal is a commodity in
which there is a chance of pilferage in
the way it is transported. There is pil-
ferage of other things also. Whenever
we detect this, we try to take precau-
tionary measures and when people
who are guilty of such lapses are
detected, I take very serious notice
of them. I give the maximum punish-
ment that I can give whether he is an
officer or a member of the staff; whe-
ther he is Class I, II or III it does
not make= any difference so far as I am
concerned. T will be thanful to Shri
Braj Raj Singh if he will bring, apart
from this, other instances, so that I
and the Railway Board may take ac-
tion in such matters.

I have nothing much to say. Let us
hope that the soundness of the Rail-
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way finances will continue and the
Railways will be able to serve the na-
tion and in addition go in with its pro-
gramme of development with renewed
energy, efficiency and devotion, I am
again thankful to the House for the
good and encouraging words that they
have said about the Railways.

Mr. Chairman: I will now put the
substitute motion of Shri Naushir
Bharucha to the vote of the House.

Shri Jagjivan Ram: He is withdraw-
ing it.
Shri Naushir Bharucha: No, no.

The substitute motion was put and
negatived,

Mr. Chairman: The question is:

“That this House approves the
recommendations contained in the
Report of the Committee appoint-
ed to review the rate of dividend
which ig at present payable by the
Railway Undertaking to General
Revenues as well as other ancil-
lary matters in connection with
the Railway Finance vis-a-vis the
General Finance which was pre-
sented to Parliament on 30th
November, 1960.”

The Resolution was adopted.
Shri Naushir Bharucha: The Rail-

ways have won against the (General
Revenues.

1627 hrs.

*DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1960-61

Mr, Chairman: The hon. Minister.

The Deputy Minisier of Finance
(Shrimati Tarkeshwari Sinha): Now,
the other Members will speak. I do
not have to move the Demands.

*Moved with the recommendationof the President.
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Mr. Chairman: Move your Demands

Shrimati Tarkeshwari Sinha: We do
not move the Demands. They are
taken as moved.

Mr. Chairman: Whether you make
a speech or not, move the Demands.
You say, you move.

Shrimati Tarkeshwari Sinha: We do
not say that. The usual practice is that
the Chairman announces and they are
taken as moved.

Shri Naushir Bharucha (East Khan-
desh): I think the Demands have got
to be moved,

Mr. Chairman: You
them.

must move

Shrimati Tarkeshwari Sinha: They
were formally moved by the Finance
Minister. At present, there is no neces-
sity for my moving them again, They
have been moved originally.

Shri Naushir Bharucha: The Fin-
ance Minister presented the Supple-
mentary Demands. He has not moved
any Demand. If no Demands are
moved, in that case, there is nothing
before us.

Mr. Chairman: They will be taken
as moved. There are cut motions.

Shri Tangamani (Madurai): I beg to
move cut motions numbers 8, 9, 10,
12, 13 and 14,

Shri S. M. Banerjee (Kanpur): I
move cut motions 15 and 16.

Shri Naushir Bharucha: My cut mo-
tions in List No. 1 are numbers 1 to
7, I move them.

Shri T. B. Vittal Rao (Khammam):
I gave some cut motions yesterday.
They were received a little late, I
gave at 4 PM. I may be permitted to
move those cut motions.

Mr. Chairman: All right.

Shrl Warior (Trichur): I had alio
sent some cut motions, They have not
come this morning. I do not know
whether they have been accepted.
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Bhri Jaipal Singh (Ranchi West-Re-
served—Sch. Tribes): I am very sorry.
I do not know what is being moved.
We are not seized of what is being
moved.

Mr, Chairman: You must have got
the notices.

Shri Jaipal Singh: No, Sir.

Mr. Chairman: Those that have not
been received up to now will be cir-
culated now,

Shrimati Tarkeshwari Sinha: These
Demands were formally placed be-
fore Parliament on the 29th Novem-
ber, 1960. They are now for discus-
sion. Hon. Members must have infor-
mation about what is now before the
House for discussion,

Shri Jaipal Singh: I am not dis-
puting what the hon, Minister has
said. I am talking about the cut mo-
tions.

Mr, Chairman: The cut motions re-
ceived today will be circulated.

Demanp No, 106—Mnastry oF Com-
MERCE AND INDUSTRY

Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 15,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year
ending the 81st day of March,
1961, in respect of Demand No.
106.”

Demaxp No. 125—MINISTRY OF
IRRICATION AND POWER

Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 8,27,47,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 81st day of March, 1861,
in respect of Demand No, 125.”
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Demanp No. 120—MINISTRY OF SwmeL,
MiINEsS Anp Fumn

Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 6,50,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 81st day of March, 1961,
in respect of Demand No. 129.”

DEMAND No. 134—MInIgray or TRANE-
PORT AND COMMUNICATIONS

Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 2,98,80,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March 1961,
in respect of Demand No. 134.”

Failure to give a fuller summary of
agreement with the French firm for
photo fllm wmanufacture in India

Shri Naushir Bharucha: I beg to
move:

‘“That the demand for a supple-
mentary grant of a sum not
exceeding Rs, 15,00,000 in respect
of ‘capital outlay of the Ministry
of Commerce and Industry’ be
reduced by Rs. 100.” (1)

Question of payment of £ 62,060,000 to
Pakistan towards cost of replace-
ment works

Shri Naushir Bharacha: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 8,27,47,0000 in res-
pect of ‘other capital outlay of
the Ministry of Irrigation and
Power, be reduced by Rs. 100.”
2)
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Failure to make out a case for urgency
of the expenditure

Shri Naushir Bharucha: 1 beg to
move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 6,50,00,000 in respect
of ‘capital outlay of the Ministry
of Steel, Mines and Fuel,’ ba
reduced by Rs. 100.” (8)

Failure to give details of the sum
required namely Rs. 6-8 crores

Shri Naushir Bbarucha: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 6,50,00,000 in respect
of ‘capital outlay of the Ministry
of Steel, Mines and Fuel’ be
reduced by Rs. 100.” (4) .

Policy of acquiring shares in private
concerns with the object of gaining
control of undertakings in private
sector

Shri Naushir Bharucha: 1 beg te
move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,98,80,000 in respect
of ‘other capital outlay of the
Ministry of Transport and Com-
munications’ be reduced by Rs.
100.” (5)

Failure to give details of valuation of
shares acquired by the Government
in the Mogul Line Limited

Shri Naushir Bharucha: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,98,80,000 in respect
of ‘other capital outlay oi(.': the
Ministry of Trensport and Com-
munications’ be reduced by Rs.
100" (6)
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Need for early steps for setting wup
Teleprinter factory in Guindy on

Failure to make out a case for the
urgency of expenditure mnamely

Rs. 2,98,80,000,

Shri Naushir Bharucha: I beg to

move:

*“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,98,80,000 in respect
of ot.her capital outlay of the

of Transport and Com-
munications’ be reduced by Rs.
100.” ()

Delay in setting up Hindustan Photo
Film Manufacturing Company for

the manufacture of raw film
Sbri Tangamani: I beg to move:

“Thai the demand for a supple-
mentary grant of a sum not
exceeding Rs. 15,00,000 in respect
of ‘capital outlay of the Ministry
of Commerce and Industry’ be
reduced by Rs. 100.” (8)

Slow pace of implementation of the
63 crores project as per agreement

with the French firm
Shri Tangamani: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 15,00,000 in respect
of ‘capital outlay of the Ministry
of Commerce and Industry’ be
reduced by Rs. 100.” (9)

the basis of an agreement with the
Italian firm

Shri Tangamani: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,98,80,000 in respect
of ‘other capital outlay of the
Ministry of Transport and Com-
munications’ be reduced by Rs.
100.”  (12)

Inadequate provision for purchasing
shares of Hindustan Teleprinters
Limited for setting up Teleprinter
factory

Shri Tangamani: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,98,80,000 in respect
of ‘other capital outlay of the
Ministry of Transport and Com-
munications’ be reduced by Rs.
100.” (13)

Failure to indicate quantum of con-
struction work to be completed
during current year for setting up
of Teleprinter factory

Shri Tangamani: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,98,80,000 in respect
of ‘other capital outlay of the
Ministry of Transport and Com-
munications’ be reduced by Rs.
100" (14)

Need for acquiring land early and the
setting up of Film plant at Ooty as
per agreement with the French firm

Need for expediting the setting up of
the plant for the manufacture of

Shri Tangamani: I beg to move:

‘“That the demand for a supple-
mentary grant of a sum ot
exceeding Rs. 15,00,000 in respect
of ‘capital outlay of the Ministry
of Commerce and Industry’ be
reduced by Rs. 100.” (10)

raw fllms
Shri S, M. Banerjee: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 15,00,000 in respect
of ‘Capital Outlay of the Minis-
try of Comimerce and Industry’
be reduced by Rs. 100.” (15)
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Need for expediting purchase of
drilling machinery

Shri S, M. Banerjee: I beg to move:

‘“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 6,30,00,000 in res-
pect of ‘Capital Outlay of the Min-
istry of Steel, Mines and Fuel’
be reduced by Rs. 100.” (16)

Mr. Chairman: The Demands and
cut motions are before the House.

Shri S. M. Banerjee: I would like to
make some observations on Demand
Nos. 84 and 106. I will first of all
deal with Demand No. 84.

Here certain cases have been refer-
red to. It is said:

“A sum of Rs. 30,966 is required
to meet the expenditure on the
payment of two amounts of
Rs, 24,953 and Rs. 6,013 decreed/
awarded against the Government
in cases detailed below.”

In dealing with the cases, it is said:

“(a) A postal clerk was dis-
missed from service on 19th
January 1952 for misa@ppropria-
tion, abstraction of contents of
insured parcels, etc. The official
filed a suit that he had been
wrongly dismissed from service.
The court held the order to be
invalid, and decreed a payment
of Rs. 24,953 on account of arrears
of pay and allowances to the offi-
cial from 19th January 1952 (i.e.,
the date of dismissal) to the date
of his superannuation and also
the proportionate cost of the
suit.”

I do not stand for those who have
misappropriated Government money.
A man who is guilty should be punish-
ed, but here is a case of an employee
who must have been suspended or
removed from service. He went in
appeal and took the protection of the
court and ultimately he was awarded
this by the court.
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Shri T. B. Vittal Rao: On a point of
order. This Demand relates to the
Ministry of Communications. I do not
find either the Minister or the Deputy
Minister here. On several occasions
the hon. Speaker has ruled that when
the supplementary demands are being
discussed in the House, all the Min-
isters should be present. There are
not only cabinet Ministers and Minis-
ters of State but also two Deputy
Ministers in most of the Ministries.
At least one of them should be here.

Mr. Chairman: There is no point of
order in this. Any Minister is good
enough.

Shrimati Tarkeshwari Sinha: For-
mally the Finance Minister takes
charge of all the supplementary
demands.

Shri Jaipal Singh: I disagree with
the hon. Member. I am fully satisfied.

Shri §. M. Banerjee: I may bring it
to your notice that during the recent
strike many employees were arrested,
suspended or removed from service
for participation in the strike. As
you are aware, all the cases pending
in the courts under Ordinance No. 1,
sections 4 and 5, have now been
withdrawn.

16'33 hrs.
[SHRI JAGANATHA RAo0 in the Chair]

I am afraid that if these cases are
not decided by the hon. Minister of
Transport and Communications and if
their cases continue pending, they
may seek the protection of the court,
and a day may come when in this
very House, supplementary demands
will be put up again and we will be
asked to vote that particular amount.

I would mention for your informa-
tion two typical cases. One is that of
Gajanan Raut. With the calling off
of the strike on the 17th July, 1960,
a number of officials in P. & T. Mail
Motor Service were placed under
suspension. Shri- Gajanan Raut, a
driver was one among them. He
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continued under suspension till the
end of November. During this long
period of four and a half months, he
was not served with any memorandum
of charges, there being none. He has
now been taken back to duty. and
the entire period of suspension has
been treated as on duty. Govern-
ment should have taken a decision at
least four months back, but now he
has been taken back and he has to
be paid arrears of pay.

Another case which is very inter-
esting is that of Ranjit Singh. On
the 13th July, the official was on duty
in Jullunder RMS from 17.15 hours
to 00.30 hours. He was placed under
suspension from the same date for his
arrest by the police. He was tried
in the court of Shri R. D. Sayal, P.C.S.,
Magistrate 1st class, Jullunder. The
learned Magistrate acquitted the
official and observed that the prose-
cution had failed to prove their case
against the accused. In spite of this,
the suspension order against the offi-
cial was not revoked and he continues
under suspension. The official has
now been charged on two counts, viz.,
violation of rule 30 of P.&T. Manual
Vol. II. inasmuch as he has been
absent from duty without leave and
without intimation from 13th July,
1960, and contravention of rule 4-A of
CCS (Conduct) Rules, 1955 inasmuch
as he has been absent from duty from
13th July, 1960. The charges are not
at al]l tenable since the official con-
cerned was placed under suspension
from 13th July, 1960. I have got with
me here a long list, and I am sure
the hon. Minister of Transport and
Communications who is treating many
cases very leniently will kindly take
a lenient view of the entire cases
pending before him. In Vijayawada
and Kurnool in the Andhra Circle, in
fact, in every circle, whether it be the
Andhra Pradesh circle, or the Madras
circle, or the Bihar circle, or the
Rajasthan circle or the U.P. circle,
there are many cases which are pend-
ing. The individuals have either been
removed from service, or they have
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been retired compulsorily under various
rules. A day may come when if
natural justice is denied to them by
the Department, they may have to
seek the protection of the court. So,
my submission is that the hon. Min-
ister must decide these cases as expe-
ditiously as possible. I am not going.
to make capital out of this discussion
because this deals with a Supple-
mentary Demand for Grant, but I am
referring to these cases because a
case has been referred to specifically
where Government have had to pay a
sum of about Rs. 24,000 to an emplo-
yee, and we are asked to vote for
that sum. So, it is proper that those
cases of suspension, removal or dis-
missa] should be decided as early as
possible. I would take this opportu-
nity of making another fervent appeal

to the hon. Minister to kindly finalise
those cases.

Now, I come to Demand No. 106.
You are aware that a raw film factory
is going to be established probably in
Ootacamund.

Shri Jaipal Singh: Why not in
Darjeeling?

Shri S. M. Banerjee: I do not mind,
because I happen to come from West
Bengal also. But it has been decided
that it will be in Ootacamund. We

find from the Explanatory Memoran-
dum that:

“The question of setting up a
plant for the manufacture of raw
films for cinema industry as well
as photographic paper, films and
X-ray films was under consider-
ation of the Government for a
considerable time. After detail-
ed consideration of the various
proposals received, it wag decid-
ed to accept the offer of a French
firm and an agreement was signed
with them on 25th April, 1960.”

I may be a hundred per cent. wrong,
and T wish I should be wrong. My
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information is that this French tirm
has no capital in France. This France
firm is going to Export certain junks
to us. I would like to know what the
position of this French firm is. I hope
this will not prove to be another li-
ability on us. I would like to know
what the agreement is, and what the
terms of the French company are. As
I said in the beginning, I wish that
my information is incorrect or wrong.
But cretain information was given to
me that for the last four or five years,
this particular firm has not produced
anything, and now with the help of
some people who negotiated, this firm
wants *o Export all junks to us, be-
caugse they are of no use in France
or they cannot do possibly anything
with them there. So, my fear is this,
and I would like to know from the
hon. Minister what the terms of the
agreement are, who negotiated with
them, and whether the financial posi-
tion of this firm is sound or not.

In conclusion, I would once again
emphasise that the hon. Minister of
Transport and Communications should
kindly reconsider the cases of those
who were removed, suspended or
discharged or who still are suspended.
He has dealt with those cases lenient-
ly, and I must thank him for taking
this lenient view in many cases. But
still, we must see that no opportunity
may arise in the future when some
people may move in a court of law,
and may be reinstated under the
orders of the court, and again, this
House may be asked to vote for a
further sum.

As for the second Demand on which
I have spoken, I may make it clear
that T have no grouse against this
French firm, but I would like to know
the financial soundness of this firm.
1 would like that & copy of this agree-
ment is placed on the Table of the
House, so that we know that we are
not trying to produce raw films in this
country with the help of a particular
arm which is nothing but raw.
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Necessity of giving more facilities
and concessions to Raj pilgrims in the
Mogul Line purchased by the Gov-.
ernment.

Shri Warior: I beg to move:

““That the demand for a supple-
mentary grant of a sum of not
exceeding Rs. 2,98,80,000 in res-
pect of ‘Other Capital Outlay of
the Ministry of Transport and
Communications’ be reduced by
Rs. 100.” (a1).

In doing so, I have only some brief
observations to make.

As regards Demand No. 129, it is.
stated in the footnote that the pro-
curement of drilling rigs and other
equipment required for the Commis-
sion have to be imported from abroad
takes considerable time. In this res-
pect, I have to refer to one or two
facts given in answer to a question
asked sometime ago in this House
1tself. The Minister was telling us
that three rigs were ordered from
Rumania and only two were brought,
the third being under negotiation. As
far as I know, this is a very import-
ant matter because almost all our
efforts should be channelised now for
drilling in the Cambay and Anklesh-
war regions in order to expedite the
extraction of oil, so that we may get
oil before the scheduled time. In this
respect, the prototypes had been given
to our Government very long ago.
The experts concerned did not take
a decision early enough so that firm
orders could be placed. That is why
the delay has come about. Now I
understand that we can have this
equipment—rigs and other equip-
ment—from Rumania itself. I do not
know why there has been so much
delay on the part of Government here.
Perhaps it may be due to red-tape. 1
would ask the Minister to expedite the
matter. According to reports, this
has also delayed drilling activity in
the Cambay region. This needs at-
tention from the Ministry.

Another aspect is about the refiner-
ies. In this connection, questions were:
asked here. How can we refine crude-
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oil and make use of it unless we have
refineries to do so? But even now we
are not taking as much care as we
should to expedite this matter of
establishing a refinery not only in the
Cambay region but also in other
regions. Sometime ago there was
ta.k of establishing a refinery in the
south, somewhere in Cochin or
Madras or somewhere else. I do not
know why that scheme was shelved
afterwards. There is no talk of it
heard now-a-days. I am told that we
Lave even abrogated the agreement
we were to reach with the Soviet
Union for the import of crude oil.
“The oil refineries here which are more
or less British-American concerns were
not prepared to refine the crude oil
imported from the Soviet Union. So
the import of crude oil offered on
very good terms from the Soviet
Union was left out—in spite of the
fact that it was available at a much
lesser price than elsewhere.

Because we do not want to have a
refinery in the south and because re-
fineries to be established could be
only in the public sector, 1 think some
wire-pullings must have taken place
so that the entire matter was left out.
The Commission must take up this
matter once more, It is highly neces-
sary that the south should have an
oil refinery, because it is a big region.
Our transport requirements are SO
much. We are having bottlenecks;
from Cochin port about 8 trains are
running daily carrying oil only to the
interior in the South. So if there is a
refinery in the South—I do not mind
whether it is in Cochin er Madras or
any other place—that region can be
easily supplied. Thisisa matter worth
considering by the Ministry.

As regards Demand No. 134, I have
to make only a brief observation. This
Demand is for the purchase of ths
ghares of Moghul Line.

Now, this Moghul Line is coming
into the hands of Government. More
or less, Government is going to have
control over the affairs of the Moghul
Line. This Moghul Line, particularly,
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is taking pilgrims to the Haj, pilgrims
from Bombay to Mecca and other
places. About 20,000 pilgrims are go-
ing annual.y from Bombay to the Haj.
Out of the 20,000, as far as I cam
understand, there are about 8,000 to
10,000 from the South, from Malabar
especially. These are moplahs coming
from Malabar coast. They are a very
devout set of people. Most of them
are illiterate and uneducated. Al-
though they are very devout Muslims,
they cannot understand the ways and
means of going to the Haj. So, they
depend upon - other people, Those
other people, I do not say invariably
but in almost 70 per cent. of the cases,
are crooks; and these poor Muslims
are cheated especially in procuring
tickets and in reserving berths in the
ships and other things. Not only
that; they pay more than what is to
Be paid. I think the Moghul Line
has fixed about Rs. 500 up and down.
But, actually, they are paying more
than that because these poor people
are illiterate and they get squeezed by
the hooks and crooks. I will appeal
to the Ministry to see that these peo-
ple get some concessional rates from
the Moghul Line.

You will note that for the face value
of the Rs. 100 per share of the Moghul
Line we are paying Rs. 360. This
appreciation of the share value itself,
if there is no other evidence, because
the pilgrims who go to Haj are paying
all this money, shows that there is
considerable traffic in that line. So,
(lovernment can naturally reduce the
fare and give some concessions and
conveniences to these pilgrims going
to the Haj from Bombay.

Then there is another Demand,
Demand No. 108. This is about the
establishment of the film factory at
Ootacamund. During the Budget
Session, there was a question put by
my hon. friend Shri Tangamani about
this and there were supplementary
questions also. I have not got the re-
port which my hon. friend shrt
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Banerjee just now mentioned here.
But, from the replies that were given
at that time we understand that this
firm although it is not exporting much
to India had large production there
and almost 70 to 75 per cent. of the
film world in France were making
use of the production of this particular
French firm which has now come for
collaboration and entered into an
agreement with the Government of
India. There are many technical ques-
tions involved in this, as for instance,
techni-colour films etc. I am not go-
ing into details.

This question is very important be-
cause, I understand, in the film indus-
try there is so much of shortage. Not
only that; the film licences are going
into the black market at such high
rates of premium that it has become
a'most impossible for genuine pro-
ducers of films to get raw films.

S8hri D, C. Sharma: Is there black
marketing in films also?

Shri Warior: Black-marketing has
become the general characteristic of
our economy. I am not going into
the general things. If I get a licence
to get film for the cinematograph I
can sell it with 120 per cent. pre-
mium in any market in India. That
is the position today because of the
dearth of film, the import restrictions
and all these things. Not only for
cinematograph but also for ordinary
camera purposes, for ordinary photo-
graphy also there is so much of dearth
and we have import restrictions.
Naturally, we have to restrict imports
of certain things like this because
this is considered, more or less, as
luxury goods. There are many other
things. The establishtment of indus-
trial production must be expedited at
an early date so that we can overcome
all these difficulties. I am glad that
this is coming up in Ooty, because
even though we hear and we also
desire that a particular thing will
come up in the south when the final
thing comes out we find that it has
been taken over to some other place,
not exactly always to the north but
to some place in the middle of south
and north.
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Then I come to Demand No. 2.
Looking at this one will find that the
Government spends more on technical
grounds instead of coming to some
sort of conciliation with the employees
whenever  disciplinary actions are
taken. Whenever there is a loss of
income the employees naturaliy resort
to the court and get redemption there.
Instead of sending them to the court
and finally paying the whole amount
or more than that, why should not the
Government have a new approach in
this respect. We find a similar item
in every Supplementary Demand for
Grant. The Demand is for Rs. 950.
Finally the court ordered something
like Rs. 520 or so to be paid to the
claimant. What will be the court
fee? The cost must be borne by both
the parties. The Government will
have to pay the legal cost also. A
Government pleader will have to be
engaged for this. Therefore it will
be something more than Rs. 950.
Therefore, whenever an employee is
dismisse¢ or suspended, why should
not the Government approach the
party and settle at least the amount
payable so that the exchequer will not
be a loser after all this process. The
Government can do that with suffi-
cient legal advice so that the Govern-
ment is not drawn in future to any
further compromise, conciliation or
some other legal action. This is done
by private parties whenever there is
some dispute. They settle these things
outside the court. The Government
can also do it; only it must not be
illegal and it must not be giving room
for some other further action. If that
precaution is taken, the Government
can come to an understanding with
the employee and settle the matter
out of court so that it will ultimately
be a gain to the exchequer.

Sir, T move my cut motions.

Delay in the drilling of wells in
Cambay Region
Shri T. B. Vittal Rao: I beg to

move:

“That the Demand for a Sup-
- plementary Grant of a sumr not
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exceeding Rs. 6,50,00,000 in res-
pect of ‘Capital Outlay of the Mi-
nistry of Steel, Mines and Fuel’
be reduced by Rs. 100.” (17T).

Delay in the procurement of drilling
rigs

Shri T. B. Vittal Rao:
move:

I beg to

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 6,30,00,000 in res-
pect of ‘Capital Outlay of the Mi-
nistry of Steel, Mines and Fuel’
be reduced by Rs. 100.” (18).

Immediate need for taking steps for
the establishment of the refinery at
Cambay

Shri T. B. Vittal Rae:
move:

I beg to

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 6,50,00,000 in res-
pect of ‘Capital Outlay of the Mi-
nistry of Steel, Mines and Fuel’
be reduced by Rs. 100.” (19).

Organisation for carrying out the
hydrographic survey of the Gulf of
Cambay

Shri T. B. Vittal Rao:
move:

I beg to

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 6,50,00,000 in res-
pect of ‘Capital Outlay of the Mi-
nistry of Steel, Mines and Fuel’
be reduced by Rs. 100.” (20).

Sir, the Demand No. 129, Capital
Outlay, under the Ministry of Steel
Mines and Fuel is for a sum of
Rs. 6,50,00,000. In the last budget, a
grant was given for a sum of Rs. 8'8
crores for this Oil and Natural Gas
Commission. When such a huge
amount iz asked, there should be pro-
per explanation given. Reading
through the notes given in the Sup-
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plementary Demands, one cannot
make out anything out of this. If it
is not possible to include it in the
booklet, at least the Minister could
make a introductory speech on this
demand, because the demand is for
Rs. 6°5 crores, and that too for one
particular department in the Minis-
try. Unfortunately, the Minister has
not done that.

My cut motion No. 20 refers to the
hydrographic survey which will be
carried out in the Gulf of Cambay.
Who is to carry out thig survey?
Even the Ministry of Transport are
not in a position to carry out such
surveys for want of technical men in
that Ministry. A few years ago,
when the question of hydrographic
survey of the Indian Ocean for the
Sethusamudram project came up,
Shri Rai Bahadur told us that this
had been entrusted to the Indian
Navy. So, I do not know whether
this division has got any team with
them; I do not know their number
and qualifications. When the Minis-
try of Shipping itself does aot pos-
sess under them an efficient team of
surveyors for this hydrographic sur-
vey, I do not know who will carry
out this survey in the Gulf of Cam-
bay. I wanted to mention this spe-
cially because, I have an apprehen-
sion whether this survey is going to
be conducted by our Indian person-
nel or it ig going to be entrusted to
any foreign expert, because in this
oil business, we are collaborating
with certian foreign experts.

The Minister of State in the Minis-
try of Transport and Cemmunications
(Shri Raj Bahadur): Since my name
has been mentioned, I should like to
make a clarification. So far as hydro-
graphic surveys are concerned, it is
true that we entrusted the work to
the Indian Navy. In fact, it proper-
ly comes under their purview of
functions, because they are ultimate-
ly responsible to draw up what are
called as Admiralty charts. It is
necessary, therefore, that they should
continug to deal with thig particular
thing.
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Shri Tangamani: Are you utilising
the services of the hydrographic sur-
veyors who are available in the coun-
try?

Shri Raj Bahadur: That is a differ-
ent question. I have already replied
to that on a number of occasions.
When the proper occasion comes, I
will again reply to that.

Shri T. B. Vittal Rao: As stated

by the hon. Minister for Shipping, if
this hydrographic survey has to be
carried out in the Gulf of Cambay
by the Indian Navy, this demand
should naturally go to the Defence
Ministry. Then later on, the charges
could be debited to the department
which has asked the Indian Navy to
conduct this hydrographical survey.
That would be the proper procedure.
Then this demand would not have
appeared under the Ministry of De-
fence. But even now I am not very
clear as to who will carry out this
hydrographical survey in the Gulf
of Cambay. If we have to go ahead
with our programme of oil prospect-
ing and oil exploration, that is very
essential.

Mr, Chairman: Since the hon.
Member is likely to take some more
time, he might continue tomorrow.

17 hrs.

*MINIMUM PRICES OF AGRICUL-
TURAL COMMODITIES

Mr. Chairman: The House will
now take up the half an hour discus-
sion on “Minimum Prices of Agricul-
tural Commodities”. Shri Braj Raj
Sigh.

Shri Sinhasan Singh (Gorakhpur):
I want to put question on this.

Tamafa wEed, 98 Ard €2 %t w4
s AFFAT B @ WA g fag g
g% geqT 495 & AU & e @

of Agricultural 4196
Commodities
g W wIE @ vw o e
ot TR AFGWY, TEAE
Faaw & ft @ &0 arfew ¥ 7g
wgr ar —

“l am more anxious than any

Government in this country to

see that the prices are fair to the
farmers.”

FAH AR Y o7 off " = wgew
¥ fafe= gudi R @Y awsw e §,
foa & Q@1 T @ v 9g areaT W
s "ElF s W AR q
T I § 5 fegwm & @
qa1 w3 arEl, fram, Y sfae =
faa @% 1 o W I AT wAY
e ¥ s qfadied 9@l
€T F3E ¥ @ aw ¥ fav 99e
& @1 A, {850 T T T
¥ a9 W A9 g7 I T AW
7 €TV AT AT | I F 1€ Y AR
) fET OF Wor & o § f | 5
AT A g A T fF @ ag A
RS FAT ATEA & | 3T F AW
fer 1} W B KW g § T
de 4R & TR i ot I a8 F
fr ow ag & oufeqi TAd & e F
1@ T—uF FHA A Fieaw gl
¥ fad OF gTRR affgq d e §
grf, o 5 fas oy wiewfaal Y
gt W gEd w4, forw 1 I
Y QEATEI e F1 A feav a,
Q@ A # e o deEwE
s W w1 g, wies  fagow wr
g Wi o S A wEW ¥ faae,
@ 5 qgt F & afaqwT s
R @ Wk R e wel ¥
i B T T & WA T F37
I¥ F A% WY TR A0, o) 9% § W
@ g @ T §r fF 9T R
fer 1 OF §, o wfe gw ¥ A

*Half an hour discussion.





